
central ACMINISTRaHve tribunal principal bench

Oa No.8 37/96
^■r^tNgu CPlhi: this ths day of F^ruary,20 0 0.

hon'ble hr. s. r. aoige, vi ce CHaI Rf^ aN(a) .

HON ' BL E n R.K/HO CflP r siNG H, n ETI8 ER(3 )

S .I. Dav/i Rdn,
No, 195/0,
FRRO Uhit,

Delhi Poll 00,
Nau Delhi. ..... /^plicant,

(By Advocate: Shri Shankar Raju),

Versus

Union of India, ,
•^linistry of 'Htome Affairs,
North Block,
Neu DBlhi

(through Secretary )

2. Ttie ttjmmi saioner of p olice,
Police Headquarters, I.P. Estate,
New Delhi, ,...,, Respondents,

(By Advxjcate: Shri VLjay Pandita).

ORDER

HON * BL E PI R, S, R. A PI G E. VI CE CH Al Rf'l aN C aV..

':Heard both sides,

2, During hearing shri Shank ar Raju emphasised that

the list of witnesses appended with thp deno dated

27,6, 94 enclosing the summary of allegations did not

enclose brief details of the evidence to be lad by

each of then, as required under Rule 16(1) pslhi

Police ( P & A ) Rules.

3* Shri Pandita contended that this point had

not been taken in the pleadings to which ^ri Raju

replied that as it was a legal point, it could be
agitated at any stage during hearing even if 1^



c

had not boon pacifically plsaded., Saein, ™arit 1"
this submission of Sbrl Raju , Shri fandlta uas
granted an adjournment to shou uhether the
brief details of the euldenoe to be led by each
of the pushed been supplied to ppUnantor not
but he uas unable to d.cu that the sen e had been
supplied to ppllcant uh en the OE uas Initiated.

4, The aforameh tipned Infirml ty .h as b een h el d
to be fatal to the dp arbnental proceedings pnducted
under the Delhi Police (P .1 a) Rules, as held In a
number of rulings of the MT PB, one such being
OA No.18 90/ 93 S.I.Roxlnder Kumar Ma, Delhi Adnln. 4
another decided on 15/7.99, J^lch Itself refers to
earlier ruling So

5. Indeed repondents thensslyes h aue pnflimed
this l«al position dde their Circular dated
25. 9,97, a opV of u^lch Is taken on record.

6. In the result, the OA succeeds and la alloued.
Ihe Impugned orders are quashed and ppllcant dnould
be restored his inordnent ulth arrears. It uill be
open to repondents to proceed In the OE in acprdance
ulth lau from the stage of supply of the.brelef details
of evidence to be led by each of the PUe. m oase
repondents <hoosenot to do p, they d^ouldpass
pproprlate orders In acprdance ulth rules and
instructions regarding treataentof the period ppllcan
remained under suspension, ul thin 3 month e from the date
of receipt of a copy of this order. No P sts.
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